NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI
___—____———_L______
T.C.P No. 790/{MAH)/2017
CA No.

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (1)

AT’I‘ENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 05.09.2017

NAME OF THE PARTIES: SFS Business Solutions Pvt. Ltd.
Vs,
Videocon Telecommunications Ltd

SECTION OF THE COMPANIES ACT: I & Bp Code 2016.

S. No. NAME DESIGNATION SIGNATURE

) L1 RS- \Q-M‘?S\A PQ/Q‘\‘HJ*\QV @Zﬁh’\
"_Dooj'v\ e

v Refea

ORDER
ICP No. 790/ I&BP/NC LT/MB/MAH/2017

The Petitioner Counsel is present,

On verification of the record, since it appears that Form under Insolvency &
Bankruptcy Code, 2016 has not been filed on of before 15.7.2017, this Company
Petition is abategd with liberty as mentioned in the Notification dated 29.6.2017.

Sd/- sd/-
V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Techm'cal) Member (Judicial)




